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The petitioner, an officer of W--.”"B:Cjﬁ%sf‘(ﬁx) was selected

for pronotion to TAS. by the Selartion Commttbag 13 1081 sl anh

list duly approved by the UiP$S;C# By & Notification dtio6 g 92

he was posted to anIAS cadre t in M y »’ o
Post in Nadia but as hei'- Was unable

. for personal reason to ehi
| ason to shift his residence ¢ i |
e from Galcfutta, he was
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promoted in 1992,' He was asked to signify his consent by 3:3.%,
which he did within times The petitioner was ultimately selec ted
for promotion in 1995 which he accepted and joined,%'c;adre post
at Howrsh on 16:10,95; However, by a letter dt.21/25{5./98, he was
informed by the State Government that the Union Government did not
accede to the recommendation for promotion of the petitioner from
1991 select list and the petitioner ma‘de further representation
on 3,60 to which he was not favoured with any reply. In such
sitvation, he contends that he has lost thr.ee Years seniority in
IAS cadre and the instant DA, has been filed on 2252596 such that
he may be treated as promoted to IA;S, in 1993 from 1991 select
liste | -
24 A Misc ;/Application has been filed simultanemsly&m the O
for condonation of delay of little more than 14 months in filing
the 0.A, The ground for condonation as  taken in the MA, is that
as the petitioner was busy in the construction of a flat, he was
unable to spare any time or fund to file the application. The Lg
Counsel for the petitioner Mr.Thakur with his usual faimeiss has
stated that he himself was shaky about the sustainability bf the
ground for condenation of delay.We are alsc unable to hold in the
facts and circumstances of the present case, on tf/{e ground taken by
the petitioner )tha-t the period of limitation can be extended by more
than 14 months, particularly because there is nothing before us to
show that other commitments of the petitioner were relegated to a
- position of lower priority. Filing an application in this fribunal
does not require either substantial fund or considerable tifne and
therefore, the period of limitation cannot be stretched on Such
ground i |
3. We, therefore, see no merit in the Misc.Application, which
is rejected, The 0,A, is also dismissed as time barred. No order is

made as to costs.
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